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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 
New Delhi, the 22nd July, 2009 

G.S.R.543 (E)—In exercise of the powers confetred by Sections 6 and 25 of the Environment {Protection) Act, . 
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment (Protection) 
Rules, 1986, namely . — 

1.(1) These rules may be called the Environment (Protection) Fourth Amendment Rules, 2009, 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Envjronment (Protection) Rules, 1986, in Schedule I, for serial number 74, relating to ‘Emission Standards 
for Brick Kilns’ and entries relating thereto, the following serial number and entries shall be substituted, namely :— 

Sl.No. Industry Parameter Standard 

) [7) 0) @ 
“14 Brick Kilns Emission Standards 

i. Bull’s Trench Kiln (BTK) . 
. Category* Limiting concentration in mg/Nm* 

Particular matter smalt 1000 
medium 0 
large 750 

. minimum (metre) 

Stack height small 22 orinduced draft fan operating 
‘with minimum draft of SOmm WG 
with 12 metre stack height. 

medium 27 orinduced draft fan operating 
with minimum draft of 50 mm 
WG with 15 metre stack height. 

large 30 or induced draft fan operating 

* with minimum draft 50 mm WG 
. with 17 metre stack height. 

*Category Trench width (m) Production (bricks/day) 

small BTK <450 Less than 15,000 
medium BTK 4.506.75 15,000-30,000 
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) (2) (3) (4) 
large BTK above 6.75 above 30,000 i 

(ii) Down-Draft Kiin (DDK) i ; 

Category"™ limiting concentration in mg/ 
Nm® i 

Particular matter smallflarge/medium 1200 

minimum (metre) 

Stack height smail 12 

medium 15 
large 18 | 

“Category Production (bricks/day) | 

small DDK Less than 15,000 i 

medium DDK 15,000—30,000 
large DDK above 30,000 
(iii) Vertical Shaft Kiln (VSK) 

Category** limiting concentration in mg/ 

Nt 
Particular matter small/large/medium 250 

minimum (metre) 

small 11 (at least 5.5 m from loading 
platform) 

medium 14 (at least 7.5 m from loading 

platform) 
Stack height large 16 (at least 8.5 m from loading 

platform) ! 
**Category No. of shafts Production (bricks/day) i 
small VSK 1—3 Less than 15,000 | 

medium VSK 46 15,000—30,000 : 

large VSK. 7 ormore above 30,000 

Notes— 
1. Gravitational Settling Chamber along with fixed chimney of appropriate height ! 

shall be provided for all Bull’s Trench kilns. ! 

2. One chimney per shaft in Vertical Skaft Kiln shall be provided. The two chimneys 
emanating from a shaft shall either be joined (at the loading platform in case of brick “ 
chimney or atappropriate level in case of metal chimney) to form a single chimney. 

3. The above standards shall be applicable for different kilns if coal, firewood and/ 

or agricultural residues are used as fuel.” 

{F.No.Q-15017/35/2007-CPW] 

RAINEESHDUBE, Jt. Secy. 

Note .— The principal rules were published in the Gazette of India vide number S.0. 844 (E), dated the 19th November, 1986 

and subsequently amended vide S.O. 433(E), dated the 18th April, 1987; S.0. 64(E), dated the 18th January, 1988; 

S$.0. 3(E), dated the 3rd January, 1989; S.0. 190(E), dated the 15th March, 1989; G.S.R. 913(E), dated the 24th 
October, 1989; S.0. 12(E), dated the 8th January, 1990; G.S R. 742(E), dated the 30th August, 1990; $.0. 23(E), 

dated the 16th January, 1991; G.S.R. 93(E), dated the 21st February, 1991; G.S.R. 95 (E), dated the 12th February, 

1992; G.S.R. 329 (E), dated the 13th March, 1992; G.S.R. 475(E), dated the S5th May, 1992; G.S.R. 797(E), dated the 
1st October, 1992; G.S.R. 386(E), dated the 28th April, 1993; G.S.R. 422(E), dated the 19th May, 1993; G.S.R. 801(E), 
dated the 315t December 1993; G.S.R. 176 (E), dated the 3rd April, 1996 G.S.R. 63 1(E), dated the 3 1st October, 1997; 
G.S.R. 504 (E), dated the 20th August, 1998; G.S.R. 7(E), dated the 2nd January, 1999; G.S.R. 682(E), dated the 

6th October, 1999; G.S.R. 742(E), dated the 25th September, 2000; G.S.R. 72(E), dated the 6th February, 2001; 

G.S.R. 54 (E), dated the 22nd January, 2002; G.S.R. 371(E), dated the 17th May, 2002; G.S.R. 489 (E), dated the 

9th July, 2002; S.0. 1088(E), dated the |1th October, 2002; G.S.R. 849(E), dated the 30th December, 2002; 
G.S.R. 520(E), dated the Ist July, 2003; G.S.R. 92(E), dated the 29th January, 2004; G.S.R. 448(E), dated the 12th July, 
2004; Corrigenda G.S.R. 520 (E), dated the 12th August, 2004; G.S.R. 272 (E), dated the 5th May, 2005; G.S.R. 315(E), 

dated the 16th May, 2005; G.S.R. S46(E), dated the 30th August, 2005; G.S.R. 46(E), dated the 3rd February, 2006; 
G.S.R. 464(E), dated the 7th August, 2006; G.8.R. 640(E), dated the 16th October, 2006; G.S.R. 566(E), dated the 
29th August, 2007; G.S.R. 704 (E), dated the 12th November, 2007; G.S.R. 186(E) dated the 18th March, 2008; 

G.S.R. 280(E), dated the 11th April, 2008; G.S.R. 344(E), dated the 7th May, 2008; G.S.R. 414 (E), dated the 30th May, 

2008: G.S.R. 481(E), dated the 26th June, 2008; G.S.R. 579 (E), dated the 6th August, 2008; G.S.R. 600(E), dated the 
18th August, 2008; G.S.R. 752(E), dated the 24th October, 2008; G.S.R. 97(E) dated the 18th February, 2009; 
G.S.R. 149(E), dated the 4th March, 2009; and G.S.R. 512(E), dated the 9th July, 2009. 
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